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more than. 3 y a m  although, ia lome 
cases this period waa allowed to be 
exceeded by a few month* ao that the 
end of the term of the managing 
agents might coincide with the end ot 
the financial year of the company. In 
many of the cases shown against 
items (1) and (2) above while the 
Company Law Board was o f the opin­
ion 4>*t reappointment ot  the manag­
ing agents was not justified, it allow­
ed extension for a short period to en­
able the companies to complete the 
legal and financial arrangements ne­
cessary for switching over to an alter­
native form of management.

Licences for Pewerinaw

U tt. Shri S. K. Daaaaal: Will the 
Minister of OmnmMtt be pleased to 
state:

(a) the number of licences issued for 
powerlooms during 1966-67; and

(b) how it compares with 1968-66?

The Deputy Minister la the Ministry 
o f  OMb m k * (ShH Shaft QamaM): (a)
24,627 permits were issued in 1969-67.

(b) Installation of powerlooms was 
not allowed during 1966-66.
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Will the Minister of BaBways be 
pleased to state:

(a) whether the mechanical artlsaas 
o f taooo Sheds, Denapnr Division CMM.) 
have made any repga—Ptstian to  th* 
Railways about hetfvy wotfc loa4, 
fastening a* responsibility on them 
unjustly, lack o f promotion opportu­
nities inside «nd outside the Depart- 
maBti non-applteatton o f the pM ftekas 
at the factory A«t to Locb Shad^ «■ - 
empioyaMBt as a resalt o f the iM t l  
fleatfOB and dl— l l t w a  f f >f n w i f {
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(b ) it to, whatbar any Committee or 
« n r i o f inquirer fea* beta eat up to 
look into the grievance*;

(c ) 12 not, whether (hay ara being 
looked ^ 0  departmnntally; and

(d) the reeults of the inquiry or the 
■departmental action referred to above?

t b »  MtnWur « f BaUways (Shri C. 
H - Fw m rtii) :  (a) to (d). No. How­
ever, a copy of the proceedings of a 
-meeting of certain Mechanical Artisan 
staff of Loco Sheds of Danapur Divi­
sion held at Jhajha on 22-4-1987 has 
been received and the same is under 
examination.
M n ls e d iB  o f Graek Pattern e f d eeds 

Trains an Certain Sections of 
Eastern Railway.

MSI. Shri Deven sen:
Shri Madhn U s a jt :

Will the Minister o f BaBwaya tie
-pleased to state:

(a ) whether the present^Jivisional 
-Superintendent, Asansol (E.R.) while 
working as D.O.S., Danapur, introd- 
-duced severs] schemas in regard to the 
new goods links as an economy •nea- 
nure;

(b) whetBer these schemes involved 
•outlay of iakhs ot rupees;

(c) whether these schemes liave 
tailed;

(d) if so, the loss sustained as a 
■result thereof;

<>) whether the same Officer has 
introduced the new Madhopu rGarhara 
■Goods links; and

(f)  if so, whether Qovemme^ pro- 
-poae to examine these schemes as well 
as reconsider the new Sladhopur- 
Carhara Qoqfr XJnks?

VbeBUmsteraf BaOwaya (BhrtC.l&  
* *■ ! * » :  (a) Yes. He introduced 
■what -has come to be recognised as the 
« * « k  pattern o f goods trains running.

(b ) No. The only expenditure was 
Installation o f a turn-table at lfughal- 
• m l which was tra a ta n d  Iron* 
BBS (A i) LSD—S.

another point and no additional in­
vestment was involved.

<«) No.
(d) Does not arise.
(•) Yes, on the same pattern aa on 

Danapur Division to achieve batter 
utilisation of diesel locomotives and 
craw.

(f) Does not arise.

Industrial Development hi S tatas
M » .  Shri Manlbhal J. Fatal:

Shri Ntttara) glaita Chantfhnry: 
Shn G. C. Dixit:
Start Bnm Singh Ayarwal:
Shri Lakka* Lai C W s :

Will the Minister of I n d u s t r ia l  Deve­
lopment and Company Affairs be
pleased to lay a statement on the 
Table indicating the various conces­
sions in respect of power rates, land 
rant and ftnaneial support which var­
ious State Governments, have announ­
ced and which are enforced to attract 
private industrialists to set up indus­
tries in their respective States; and

(b) whether Government consider 
that such grant of. concession is desi­
rable keeing in view the need for 
balance regional industrial develop­
ment in the country?

The Minister of Industrial Develop­
ment and Company Affairs (Shri F. 
A. * tuned): (a) a n d  (*>). A  statement* 
g i v i n g  the i n f o r m a t i o n  i n  respect r t f  all 
States except Mysore and Jammu St 
Kashmir is placed on t h e  Table o f  the 
House. [Placed in Library. Set No. 
LT-7?2|67). I n f o r m a t i o n  a b o u t  these 
t w o  States will be f u r n i s h e d  i n  d u e  
course.

Booking af Wheat from Ballway 
Stallone in Delhi

MM. Shri Tariipal Singh;
Shn s. C. Samanta:
A n  A. K. I U k  
Shri S. N. MaM:
Shri W >  — w  q — B 
S M  Shashi saa*M t




